
- sHe No. 200 

COMMITIEE ,ON THE WELFARE OF 
'SCHEDULED CASTES A'NO 

SCHEDULED TRIBES 
{1978-7,9) 

(SIXm -LOK SABHA) 

TWBNTY -BIGHTII 'REPORT 

MINISTRY OF INFORMATION AND BROADCASTING 
, . 

-Action taken by Government on the recommen-
dadoDS contaiDed in, the' ,TwendethRe,ort .of the 
Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes (Sisth Lok Sabha) on the ~~ 
of Information and Broadcasting-Reservadona for, 
and employment of, Scheduled Castes and Schedal-
,ed Tribes in FUma Division. ' 

Presented to Lok Sabha on ," 6 A P it'- I'" / 
Laid in Rajya Sabha on I - oJ' '. 

LOK SABRA SECRETARIAT 
NEW DELHI 

March, 1919IPha!guna,. !900 (Saka) 
Price I RI. I' . 20 



,. 
LIST OF AUTH.ORlsED AGENTS FOR THE SALE OF LOK 'SABRA 

. SECRE~,A~T PUBLICATIONS : 
ANDHRA PRADESH 

1. Andhra Univerlity General Co. 
operative Stores' Ltd., Waltair . 
CVisakbapatnam) ~ 

2. 'NI/a. CroWn Bobk ~epol, 
Upper Bazar, . 
Ranchl (Bihar).-

GUJARAT 

3. Vijay Stores, 
S~Uon RQad, 
Allard. 

, MADHYJ\ PRADESH , 

,4.; Modern Book HOUle, 
Shiv. VoIu, Palace, 
Indore City. 

'MAHA~SHTRA 

. -

5, MIa. Sunderdas Giancband, 
601, Gir,aum ROad, 

ok 

nea'r Princ~ Street, Bom,bay-2. 

. e. The Internatiol\al Book Houae Pvt., 
9, AlIh Latle, . 
Mahatma. Gandhi Road, 
Bombay-t. ; 

7. The International Book Service, 
- Deecan Gymkhana, 

Poona-4, 

8: The Current Book aOuae, 
lh.ruti Lane, Raihunatb Dadajl 
Street, " . 
Bombay~l. 

9, -'!otis. 'Uaha Book DepQ.t, 
51111 A, Chira Bazar Khan HOUle, . 
Girgaum R?8d~ . 
Bombay-2. 

,.10. M &', J 'Services, PubUShel'l. 
~epresentatfve. Acco\mu " 0 

Law Book Seller ••. 
Bahri Road, . 
Bombay-1S. i 

11, J'()pular Book Qepot. . 
. Dr._Bhadk~ar Road, 
BOmbay-40boOI. 

MYSORE 

12. Mi •.. Peoples !!Ook Howe, 
OPP. Jaganmohan P~ace, 
M"ore-l. ' 

trTTAR PRADESH 

i3. Law Book' ComPany, 
Sarda.r Patel Marl, 
'Allahabad-1 •. 

. a. Law Publisher's, 
Bardar Patel Mar •• 

- P.B, No, 77. 
Allahabad-U.P. 

WEST BENGAL 
I. • • 

15, .GranthaI9~a. .' 
5/1. Amblea Moo'kberjee Road, 
Belgharla. 
2~-Pargana§~ 

18. W, Newman .& GomPaD1 Ltd., 
~.~ 3, Old Court 'lIGUle Street, 

Calcutta,·, ~ 

\ 

17. Mrs. !{anill).8la,'Buys· & Selll, ' 
128, Bow Bazar Street, 
Calcutta-12, 

DELHI 

18. Jain BOOk Ageney •. 
Connaugqt Place; 

.New DeJhI; I, .. 

19. MIs, Sat Narahi • Sona, . 
31+1. MoM. AU bazer ..;. 
JIIorlGate, . . .. 
DelhI. . 



CONTENTS 

CoIlPOI1'ftOH or THE CoIOll'lTU 

IHTaODVanON 

CI{APTBa I Report • 

(JHAPTER II Recommendations/Oblervations which have been accepted 
by Government 

Cff"pr£R III Recomlnendatlons/Obiervations which the Committee do 

PAoa 

(III) 

(v) 

7 

not desire to pUl'IUe in view of the Government', replie' I. 
CRAPTU IV RecommeodationalObtcrvations in respect of which 

repliel of govemement have DOt bten accepted by the 
committee and which require reiteration IS 

.APPB!'IDIOIH - I. Staft' p~lition of Films Division as on 1-7-1978 mowing 
Scheduled Canes and Scheduled Tribe_ amoa.g them III 

II. Analysis of the action taken by Government 011 the re-
commel1dationa •• 

~LS-1. ' .... 1 .•• "1 {} 



COMMITTEE ON THE WELFARE OF SCHEDULED CASTES 

AND SCHEDULED TRIBES 

(1978-79) 

Shri Ram Dhan-Chairman. 

Lok Sabho. 

2. Shri T. Balakrishnaiah 
3. Shr! B. Bhanwar 
4. Shri Bharat Siongh Chowhan 
5. Shrt Somjibhai Damor 
6. Shri Biren Singh Engti 
7. Shri Hukam Ram 
8. Shri Hukam Chand Kachwai 
9. Shri B. C. Kamble 

10. Shrt Rama Chandra Mallick 
11. Shri Charan Narzary 
12. Shri Nathuni Ram 
13. Shri Natverlal B. Parmar 
14. Shri K. Pradhani 
15. Shrj, B. Rachaiah 
16. Shri Ram Charan 
17. Shri Arnar Roypradhan 
18. Shri Purnanarayan Sinha 
19. Shri Suraj Bhan 
20. Shri Bhausaheb Thorat 

Ra;ya Sabha 

21. Shri Bhagwan Din 
22. Shri Prasenjit Barman 
23. Shri Balram Das 

(iii) 



(iv) 

24. Slui Sriman Prafulla Goswami 
25. Sluimati Saroj Kbaparde 

26. SbriS. Kumaran 
27. Shri P. K. Kunjachen 

28. Dr. (Smt.) Sathiawni Muthu 

29. Shr~ Leonard Soloman Saring 

30. Shri Parbhu Singh 
~ ",. ., 

SJIlCRETAlUAT 

1. Shri Y. Sahai-Chief Legislative Committee Otfrcer. 

2. Shri H. L. Malhotra-Senior Legislative Committell! Qf!icer. 



INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Schedule.d Tribes, having been authorised by the Committee to 
submit the Report on thei.r behalf, present this Twenty-eighth Re-
port (Sixth Lok Sabha) on Action Taken by Government on the 
recommendations contained in their Nineteenth Report (Sixth f .. ok 
Sabha) on the Ministry of Information and Broadcasting-Reserva-
tions for, and employment of, Scheduled Castes and Scheduled 
Tribes in Films Oivision. 

2. The draft Report was considered and adopted by the Commit~ 
tee on the 29th November, 1978. 

3. The Report has been divided into the following Chapters: 

I. Report. 

II. Recommendations/Observations which have been accepted 
by Government. 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV. Recommendations/Observations in respect of which re-
plies of Government have not been accepted by the Com-
m~ttee and which require reiteration. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Nineteenth Report of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes is given in 
Appendix II. It would be observed therefrom that out of 18 recom-
mendations made by the Committee in their Nineteenth Report, 12 
recommendations, i.e. 67 per cent have been accepted by Govern-
ment and there are 6 recommendations, i.e. 33 per cent in respect of 
which !'eplies of Government have not been accepted by the Com-
mittee and require reiteration. 

NEW DELHI; 

February 5, 1979. 
Magha 16, 1900 (Saka). 

(v) 

RAM DHAN, 
Chainnan., 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribe,. 



CHAPTER I 

REPORT 

This Report ot the Committee deals with the action taken by 
Government on the recommendations contained in their Nineteenth 
Report (Sixth Lok Sabha) on the Ministry of Information and 
Broadcasting-Reservations for, and employment of, scheduled 
Castes and Scheduled Tribes in Films Division. 

1.2. In para 6 of their Nineteenth Report (Sixth Lol: Sabha), the 
Committee haei considered that the organisational set up either in 
the Ministry of Informati.on and Broadcasting or in the Films Divi-
sion was inadequate to deal with the reservations for, and employ-

• ment of, Scbed1,lled Castes and Scheduled Tribes in the services of 
Films Division. The Committee bad stressed the desirability of 
immediately setting up of a separate Cell i.n the Ministry of Informa-
tion and Broadcasting as well as in the Films Division, as per the 
extant orders on the subject, for the effective implementation of 
reservation orders in favour of Scheduled Castes nnd Scheduled 
Tribes. 

In their reply, the Ministry of Information and Broadcasting 
stated that Government had not found it possible to create addi-
tional posts for setting up of a Cell for the effective implementation 
of reservation orders in favour of Scheduled Castes/Scheduled 
Tribes in the Ministry of Information and Broadcasting. The matter 
was, however, bei,ng examined with a view to setting up such a Cell 
in the Ministry by redeployment of existing staff. Meanwhile the 
Films Division had already created a Special Cell for the purpose by 
internal adjustment of existing staff. 

The Committee would reiterate that the Cell should immediately 
be created in tile Ministry of Information and Broadeastln,. 

1.3. In para 13 of their Report, the Committee had noted that 
. quite a large number of posts had been kept outside the purview 
of the reservation orders in favour of Scheduled Caate1 and Sch~
duled Tribes by the Films Division. The Committee were not COlt-
vinced by the reasons put forth by the Films Division for exemptmg 
the!'le posts from the purview of the l'eservatiOb. ol'den. The Com-
mittee had· nsked the Films Division to re\Tiew the \\Thole policy 
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of making reservation orders applicable in toto to all the posts in 
consultation w~th the Ministry of Information and Broadcasting 
and Department of Personne! and Administrative Reforms. In this 
connection, the Committee had also drawn the attention of the 
~'ilms Division to the following recommendation contained in para 
1.56 of their full Report (Fifth Lok Sabha) on the reservations for 
Scheduled Castes and Scheduled Tribes ion services: 

"The Committee are in principle opposed to ·any category·.)! 
posts being exemptedf-rom the purview of reservations. 
The Committee, therefore, recommend that all exemp-
tions from the rule of reservations for Scheduled Castes 
and Scheduled Tribes shou~d be done away with." 

In para 32 of their Report, the Committee had fUrther felt that 
there should be no difficulty in getting suitable Scheduled Caste and. 
Scheduled Tribe candidates for recruitment in tbe "osts of Staff 
Artists either on contractual basis or on ad-hoc basis. The Com-
mittee had asked the Films Division to launch a vigorous drive to 
tap the talent available among the S~eduled Castes and Scheduled 
Tribes for employment as Staff Artists, etc. 

In their reply, the Ministry of Information and BroadQll'ting 
stated that the reservation orders were not at present being applied 
oniy in the case of staft artists in the Fiims DiviBftn. "nre matter 
had been considered and it had been decided to apply the reserva-
tion orders to the staff artists on c01'ltract fee basis in the Films 
Division in the categnries of 1'f.tle Artists and Commentary Spea-
b!n. Regarding staft' artists in the category of Musicians/Instru-
mentalists, the decision in th~ ease of All India Radio and Films 
Oivisioft stair arti.sts would be made on a uniform basis. Regard-
ing artists required on an ~hoc basis for shooting of films at 
Bombay or at outside locations, efforts would be made by the Films 
Division to tap the talents available amortg the Scheduled Castes 
and Scheduled Tribes. 

The Committee would reiterate the reservation orders should 
IIIao . be mMI!l applieable to tbe poIts of M.-ciaus aDIl wtru-
......... 'the CollUDlttee wOlfid .. lib to be infHmeti .f the 
JIi'eIrelll m"e 50 far lb the r~eJlt of &hBthded cas_ mel 
St1t ..... ~ Ttibe& ArtI8t. 011 ad hoe baals. 

1.4. In par.a 29 of their Report, the Committee bad desil'ecl that 
copies of aU advertieements issued by the Films Division should 
invariahllY be sent to the local Scheduled Caste/Scheduled Tribe 
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ItL.At Uld M.Ps. AI well as te the Members of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes so that they 
mlight also sponsor suitable Scheduled Caste and Scheduled Tribe 
eandidates for employment in the Films Division. 

In their replly, the Ministry of Information and Broadcasting 
ltated that copies of advertisements in respect of reserved vacan-
cies in Groups C and D posts in the Films Division issued by the 
Central Employment Exchange as well as Films DiviSion would be 
sent to such of the local M.Ps. and M.L.As. as might ask for these 
or desire to have them. Copies of such advertisemen,ts would also 
be sent to the Secretariat of the Parliamentary Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes and to the Lak 
Sabha/Rajlya Sabha Secretariats 80 that the resE!il'Ved vacancies 
could be b:rought to the notice of suitablle Scheduled Cas~/Sehedul
ed Tribe candidates to enable them to apply fOr! the posts ttrrough 
appropriate channels. 

The CoDIIIlittee ..... like to eatphMise that copies of MV.tiIe-
menta IIbrMIWin\WiaWy be HIlt to .11 the locld Seheduled c../ 
Yribe MPs aDd, MIAB, 1fhetbar t1tey ask for them _ not. 

1.5. In para '36 of their Report, the Committee had stressed the 
deflitabiLit,Y- of ineluding a Scheduled CastEf/Tribe Ofticer- in the 
val'iOOlS Departmental R.ec:tIlrltlment/Promotiol'll Conun.ittees dJnsti-
tuted by the Films Division so as to instil confidence in the Schedul-
ed Caste and Scheduled Tribe employees. In case a Sebeduled 
Caste/Trihe Ofl\cer of the required status was not available tn the 
Films Diviaion for the purpose, a Scheduled Caste/Tribe Oftl.cer from 
another Department of the Central,/State Government should 
invariably be associated with such DepartmentaD Recruitment/Pro-
motion Committees. 

In their reply dated the 27th August, 1978, the Ministry of In-
forma,tion and Broadcasting stated that instntctions about the as-
sociatiOn of officers belongilng to Scheduled Castes and Scheduled 
Tribes in the Departmental Promotion Committees and SelectJ.on 
Boards already existed in the Offtce Memoranda of the Department 
of perlO!Ulel No. 27(4)(ili)/70.Est.(SCT), dated 2-9-1970, 16/1/74-
I'Aitt.(SCT, datedS+1974 and No. 16/1/74-Est.(SCT) dated 
23..5-19'15. While foilCItWing these instructions, the observations of 
the Committee would also be kept in view. 

The Committee are not satisfied with the reply of the Govena-
_ent. The Committee would reiterate that a Scheduled Cute/TrIbe-
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OfIleer should in.ariably be included in .11' Departmental Bemd. .. 
menttpromotion Co~tteeI. 

1.6. In para 54 of their Report, the Committee had observed that 
vacancies reserved for Scheduled Castes and Scheduled Tribes, in 
no case, should be dereserved. The Committee had. desired that be-
fore steps for dereservation were taken, it should be ensured 
whethersultable Scheduled Caste candidates were ava.ilable for 
appointment against the vacancies reserved for Scheduled Tribes 
and vice versa.. 

In their repl'Y, the Ministry of Information and Broadcasting 
,.tated that dereservation onl.v meant that during a particular year, 
the appointing authorities could fill up the reserved vacancies by 
general community candidates. Aftel' such dereservation, the reser-
vations did not lapse, as they were generally carried forward for .ad-
justment, to subsequent three recruitment years, and efforts had to 
be continued to recruit Scheduled Caste/Scheduled Tribe candi-
-dates against the carried forward reservatlions. It was only when 
'Scheduled Caste/Scheduled Tribe candidates were not available at 
all during the initial year as well as in the subsequent three years 
of carry forward also that the still unfilled reservations lapsed. 

Since sufficient number of Scheduled Castes/Scheduled Tribes 
-candidates might not always be available for certain posts filled by 
direct recruitment, particularly those requiring technical, special or 
professional skill, qualifications etc., and sitnce sufficient number of 
-eligible candidates belonging to these communities might not always 
be available also in the feeder grades for promotion, it would not be 
practicable to stop "dereservation" totally as, in the interest of 
work, the vacancies would have to be filled up, if necessar,y, after 
deserving them. InstrUictions, however, already existed that before 
taking up a case for dereservation, Ministries/Departments should 
ensure that all the steps prescribed to secure Scheduled Caste/Sche-
duled Tribe candidates against reserved vacancies had invariably 
been taken a,nd fully followed by the appointing authorities con-
eerned and that the claims of eligible candidates belong:ng to these 
communities had been duly considered and that dereservation was 
proposed only when such a course became inevitable due to non-
availability of su.ltable Scheduled Caste/Scheduled Tribe candidates 
(t,ide Department of Personnel &- Administrative Reforms Oftice 

Memorandum No. 16/2/74-Estt.(SCT) dated 8.5.1974). In order to 
have a. further check on cases of dereservation, instructions had 
been issued in Department of Personnel and Admin:stratlv~ Reforms 

. , '1'1 
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Office Memorandum No. 16/27/74-Estt.(SCT) dated 12.11.1975 that 
before a proposal for dereservation was sent to the Department of 
Personnel and Administrative Reforms, a note should be recOl'de4 
to the effect that the proposal was being made with the full know" 
ledge and concurrence of the Liaison Officer concerned. 

Recommendation No. 18 on the same IUDject contained in the 
41st Report of the Parliamentary Committee had also been brought 
to the notice of the Ministrl~epartments by the DePJr1;ment of 
Personnel and Administrative Reforms vide Oftice Memorandum 
No. 36022/18/76-Estt. (SCT) dated 25.9.1976 wherein attention of the 
Ministries/Departments had been drawn to the existing orders on 
the subject and it had. been enjoined upon them that they should 
ensure that dereservation was proposed only when SUch a course be-
came inevitable due to non-a,vailability of Schelduled Caste/Sche-
duled Tribe candidates after taking all the prescribed steps and. 
after applying relaxed standards in their favour. 

AJJ regaords the suggestion of the Committee about exchange of 
vacancies reserved for Scheduled Tribes in favour of Scheduled 
Castes and vice vers4, the existing orders allowing exchange of re-
served vacancies only in the third year, i.e., last year of carry for~ 
ward when otherwise the reservation was to lapse, were issued after 
detailed. consideration of all aspects of the matter. The main consi-
deration with which an exchange had l>een allowed. only in the last 
year of c8'lTy forward and not in earlier years, is that Scheduled' 
Castes and Scheduled Tribes had been viewed as distinct groups 
for the purpose of reservation and if reservations were allowed to I>e 
exchanged between Scheduled Castes and Scheduled TriDes every 
LYear, it would indiorectly mean a combined or overall quota of reser-
vation for Scheduled Castes and Scheduled Tribes together. Such 
an arrangement might also give rise to the complaints that the 
vacancies reserved for one community were Deing made over to 
the other at the cost of the former. The High Power Committee to 
review the representation of Scheduled Castes and SchedUled Tribes 
in services had also occasion to consider this matter at its meeting 
held on 12.11.1976, when it felt that the existing orders allowing 
exchange of reserved vacancies for Scheduled. Castes in favo1l'r of 
Scheduled Tribes and vice versa pnly in the third year, Le., last 
year of carry forward, when the reservations would otherwise lapse, 
safeguard the legitimate interests of both the groups viz., the Sche-
duled Castes and Scheduled Tribes and that an exchange of the re-
servations earlieor than in the final year of carry forward would 
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affect adversely the weaker of the two groups viz., generally the· 
Scheduled Tribes. 

The Committee would reiterate thllt the vacancies reserved for 
Scheduled Castes and Scheduled Tribes should in no case be dere-
served. The Committee would like the Ministry of Information and 
Broadcasting to place the whole matter before the Ifjgh Power 
Committee through the Ministry of Home Affairs (Department of 
Personnel and Administ1'8tive Kefonns) for re--considenmoa whe-
ther dereservation 01 vaeandes should not be stopped forthwitla. 



CHAPTER U 

'. RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

ReccaIn-.dation (S. No. %,Para No. .7) 

The Committee are surprised to learn that there is no specific 
liaison between the Films Division and the Ministry of Infol"lllatlon, 
and Broadcasting. The Committee need hat'dly point out that clo~e 
coordination and liaison between the Ministry of Information anel 
Broadcasting and Films Division ~ a pre-requisite for the proper 
implementation of the reawvatton orders. The Committee would 
like the Ministry of Information and Broadcasting to devise effective 
ways and means for keeping a close watch on the implementation of 
reservation orders in toto by the rums Division. 

&.pi, ef Gnemmea' ' 
With a view to having effective check and a close watch on the 

implementation of the reservation orders by the Films Division and 
the Films Wing in this Ministry, suitable instructions have been 
i~sued eujohUnl u.pon them to submit 'their respective roatefS for 
sc:rut;.n.y, 0.,.. in • Y'*'. 10tba Chief Liaison OtRcer of this 
MiDiJtry. 

[Ministry of Information &: Broadcasting O.M. No. A.1409/32/7I-' 
Admn. I dated 27-1-1"*] 

e ...... of the eemmlU .. 

The Committee would like to be furnished with a copy of the,' 
instructions issued by the Ministry of IQformation and Broadcastin, 
on the subject. 

BMommeadation (S. No. 3, para No.9) 

The Committee note that the Films Division has .appoin1ed the. 
Administrative Officer, a Group 'A' oftlcer ,in thE! scale of Ra. 1100- ~ 
1600, as Liaison Officer to watch and safeguard the interest. of Sche-
duled Caste and Scheduled Tribe elnpioyHl!l.· 1"heCo~ , need 
hardly emphMi8e that the duties of the Lia:son Officer, as enume-
rated above, should be scrupulously performed. 

7 
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Reply of GovemmeDt 

The observations of the Committee have been noted. 

[Ministry of Information & Broadcasting O.M. No. A.l401~/32/78-
Admn. I dated 27-8-1978] 

Reeommendation (S. No.5, Para No. 16) 

The Committee attach great importance to the proper compUa-
tion of returns and their timely submission to the concerned autho-
rities. The Committee expect the Films Division to ensure that 
there is no laxity or delay in the sublnission of returns. 

Reply of Government 

The observations of the Committee have been noted for com-
pliance. 

[Ministry of Information & Broadcasting O.M. No. A.I4019/32/78-
Admn. I dated 27-8-1978] 

Reeommendation (S. No.6, Para No. 1'7) 

The Committee wduld like the Mimatry' of Information and 
Broadcasting 'and the' Department of Personnel and Administrativ8" 
Refonns to carefully scrutinise the returns on their receipt' from 
the F1lmB DiY'ision. with a view to flnd out whether the reservation 
orders in favour of Scheduled Castes and Schedul'¥i Tribes are 
being effectively implemented ~ the FiJ,ms Division or not. The 
Committee would also like them to ensure that the discrepanc:es, if 
any, are commtulicated to the, Films Division immediate~ and that 
the Films Division in fact rectifies those disC!'epanci-es. 

Reply of Government 

The Recommendation of the Committee for a close and careful 
sc::rutiny of the various returns/statements,. about the implementa-
tionof the resE't'vation orden etc. of the SC/ST sufbmitted by the 
Films Division have been noted for compliance. • 

, , 

[Ministry of Inforination & Broadcasting O.M. No. A:14019/32/78-
Admn. I dated 27-8-1978} 



Recommendation (S. No.7, Para No. 28) 

The Committee note the recruitment procedure being followed 
by the Films Division for recruitment of personnel to man the 
various cate'gories of posts under their control. The Committee 
would like the Films Division to consider what further relaxations 
in standards could be given to Scheduled Castes and Scheduled 
Tribes at the time of examination/interview /!'ecruitment so as to, 
augment their intake in the services of the FtlmsDivision. 

Reply of ~meat 

For recruitment to the various technical posts in Groups C & D 
in Films Division relaxation is already given to Scheduled Caste· 
and Scheduled Tribe candidates in respec't of theoretical know-
ledge and practical experience etc. wherever considered practicable 
consistent with the needs of efticiency. In line with the existing 
practices. the recommendation of the Committee will be kept in 
view. 

[MiniStry of Information &: Broadcasting, O.M. No. A.14019!32!7H-
Admn. I, dated 27-8-1978] 

Comments IOf the Committee 

The Committee would like to be informed about the specific 
concessions/relaxations being 'given to Scheduled Castes and Sche-
duled Tribes at the time of examination/tntervtew/reeruitment. 

RecommendatioD (8. No.9, Para No. 30) 

: The Committee see no reason why reservations are not being 
lIlade applicable in the case of recruitment to the casual vacancies 
in. Group D posts like Mazdoor etc., when there are specific orden 
C!n the subject that !'eservations are applicable in case the duration of 
employment is more than 45 days. The Committee recommend 
that reservation orders shOUld be made applicable in all casual 
vacancies where the duration of appointment is more than 45 days, 
The Committee would also expect the Films Division to ensure 
that reservation orders are scrupulously followed at the time of 
I:egularising the casual employees. 

Repl,. of Government 

. Government accept that the Films Division will follow the re-
.ervation orders carefully while filling up vacancies by direct re~ 
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.cruitment including those lay regularisin:g tMcasual employees. 

[Ministry of Information & Broadcasting, O.M. No. A.l46J91S2178-
Admn, I, dated 27-8-1976] 

Recommendation S. No. 10. Para No. 31) 

The Committee, while noting the fact that reservation orders 
were not applicable in case of posts filled by deputation from 
other departments at the time wh_ evidenee of the representatives 
of the Ministry of Information and Broadcasting/Films Division 
was taken, would like to point out that the Ministry of Home 
Affairs (Department of Personnel and Administrative Reforms)' 
have since issued instructions in this regsrd vide their O~M, No. 
36012rrl77-Estt. (SCT) dated the 21st January, '1918, The Com-' 
mittee trust that these instructions will be scrupulously ·fo}}owed 
,by the Ministry of Information and Brosdcastlngl'Fiims DiV'i8lon. 

The observations of the Committee have been n.eted. 

[Ministry of Information & Broadcasting, O.M. No. A.14019!32!78-
Admn, I; damd 21-8-1978] 

The Committee ~tto note that the!"e is a big shortfall in 
'almost all castegories of posts in the Films Division. Whereas the 
!"epresentation of Scheduled Castes and Scheduled Trih,es in Groups 
A and B posts is almost negligible, the pos.ition in Groups C ,and.: 
D pos.ts is no better. The distressing feature is that no steps worth 
the name have been taken by the Films Dlvision to augment, the, 
intake of Scheduled Castes and Scheduled Tribes as is eviden\ 
from the fact that even though sqtrl.cient number of appllcation~ 
were received from eligible Scheduled Castes and Scheduled Tri-
bes against reserved posts in all the categories, hardly any appoint-
ments were mad.e from amongst them. In these circumstances, 
the Committee cannot help concluding that extant orders on the 
subject are neither being .follow~ ~n le~~ej" and spirit by the ap-
pointing authorities of the Films Di\tisiOn; 'nor is adequate attention 
bein'g paid to improve the situation. The Committee are convinced 
that unless concerted efforts are initiated by the Films DiviJiOO. 
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the shortfall in- the' repreeentatic:m: of. Schedwed: Castes- and ~ 
duled Tribes cannot be wiped out. TIl. Committee, thereibre, ur,.t 
the Films Division to ensure that Ithe reservation orders are rigidly 
followed show that all. the reMl'Ved vacancies for Scheduled 
Castes and Scheduled Tribes are actually filled in by them 
and that shortfalls· are obliterated within a time-bound sehedult 
to be drawn up for the purpose· The Committee feel that· the1'e" 
is no dearth of suitable Seheduled Caste and Scheduled: Tribe--
candidates. and. therefore. suggest that as a rigbt step toward.· 
this direction speclal recruitment to recruit Scheduled Caste and 
Scheduled Tribe candidates against the reserved vacancies in the 
various categories of posts should immediately be resorted to. 

Reply of Government 

The staff poS'!tion of the Films Division as on 1-7-78 showing 
Scheduled Castes and Scheduled Tribes among them is given in 
the Statement attached (Appendix I). Efforts will be made by the-· 
Films Division to increase the intake of Scheduled Caste and 
Scheduled Tribe candidates and to reduce th4! shortfall. The 
suggestion for making special recJlUitment will also be kept In 
view in this connection. 

[Ministry of Informat'on & Broadcasting O.M. No. A.14Ot/32/780. 
7S-Admn. I dated 27-8'-1978] 

Comments of the Commitie& " 
The Committee would like that. a.. time-bound schedule may be 

prepared and the entire shortfall wiped out within B year. 

Recommendation (S. No. 14" Para No. 48) 

The Committee. consider the p.roper maintenance of rosters as 
a sine qua. non for keeping. a close watch CUl the etlecttve imple-
mentation of reservation orders and adequate intake of Scheduled 
Castes and Scheduled Tribes in services. The Committee have no 
doubt that unless rosters are maintained properly, they would 
cease to have any significance wha.tsoever. The Committee would, 
therefore. stress that the rosters should be maintained as per ex-
tant orders on the subject and not only be inspected regularly b.y 
the competent authorlties but it should be ensured that all the 
vacancies reserved for Scheduled Castes and Scheduled Tribes are 
actually filled in and appointments made according to the points 
meuttOned in the rosters. The inspeetin'g authorities should' al80 



12 

point out the discrepancies, if any, noticed and ensure that -they 
are rec:rtifted by the Films Division. 

Reply of Government 

Necessary instrw:tions ha·ve been issued to the Films Division 
for proper maintenance of the rosters about the intake of the 
SC/ST against the vacancies reserved for them and to submit their 
rosters to the Chief Liaison Officer for scrutiny. 

[Ministry of Informat~on & Broadcasting O.M. No. A.1409/32/78-
78-Admn. I dated 27-8-1978] 

Comments ,of \the Committee 

The Committee would like to be furnished with a copy of the 
instructions issued by the Ministry of Information and Broadcast-
iog on the subject. 

Beeommendation (S. ~o. 15, Para No. SO) 

The Committee suggest that a special in-service training pro-
grammee, especially for those Scheduled Caste and Scheduled 
Tribe candidates, who have been recruited/promoted by lower-
in'g the standards should be initiated by the Films Division on a 
regular basis so as to make them better equipped for selection to 
higher categories of posts. 

Reply of Gove'l'nment 

The recommendation has been accepted for compliance by the 
Films Division. 

[Ministry of Information & Broadcasting C.M. No. A.14091321 
76-Admn. I dated 27-8-1978] 

Comments of 'the Committee 

The Committee would like. to be furnished with a copy of the 
training programme drawn up for the Scheduled Castes and Sche-
duled Tribes by the Ministry of Information and Broadcasting. 

Recommendation (S. No. 17. Para No. 57) 

The Committee do not accept the plea that 'there was no Sche-
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duled Caste and Tribe candidate in the eligibility zone for promo-
tions' for not promoting Scheduled Castes and Scheduled 'l'ribes 
against the various reserved posts as indicated in the statement 
above. 

The Committee feel that the orders regarding reservations In 
promotions should have been implemented in letter and spirit and 
some Scheduled Castes and Scheduled Tribes should have been 
promoted either by extending the existing zone of consideration 
or by having a separate zone of consideration for Scheduled Castes 
and Scheduled Tribes. The Committee would expect the Films 
Division to ensure that all the posts reserved for Scheduled Castes 
and Scheduled Tribes are actually filled in by them. 

Reply of Government 

The observations of the Committee have been noted for com-
pliance. 

(Ministry of Information and Broadcasting O.M. No. A. 140191321 
78-Admn. I dated 27-8-1978) 

Comments of the Committee 
The Committee would like to be informed about the progress 

made ;n the promotion of Scheduled Castes/Scheduled Tribes dur-
in'g the last year· 

Recommendation (S. No. 18, Para No. 59) 

The Committee desire that figures regarding recruitment, promo-
tion, dereservation of vacancies, supersession of Scheduled Castes 
and Scheduled Tribes, etc., so far as Films Division is concerned, 
should be published in the Annual Report of the Ministry of In-
formation and Broadcasting from 1978 onwards. 

Reply of Government 

The Committee's recommendation has been noted for com-
pliance. 

[Ministry of Information & Broadcasting O.M. No. A.140191321 
78-Admn. I dated 27-8-781. 



CHAPTER III 

RECOMMENDATIONSIOBSERVATIONS WHICH THE 
COMMITrEE DO NOT DESIRE TO PURSUE 

!IN . VIEW OF GOVERNMENT'S REPLIES 

NIL 



CHAPTER IV 

RECOMMENDATIONS/OBSERVA'rIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT 

BEEN ACCEPI'ED BY THE COMMlTEE AND' 
WHICH REQUIRE RE-ITERATION 

Recommendation (S. No.1. Para No.6) 

,The ·C.ommittee do not consider that the organisational set up 
either in the Ministry of Information and Broadcasting or in the 
Films Division is adequate enough to deal with the reservations 
for, and employment of, Scheduled Castes.and Scheduled Tribes 
in the s.~rvices of Films Division. The Committee str~ss the de-
sirability of immediately sett:ng up of a /!eparate Cell in the Minis-
try of In~ormation and Broadcasting as well as in the Films Divi-
sion, as per the extant orders on the subject, for the effective im-
plementation of reservation ord.ers in favouI' of S::iheduled Castes 
and Sch(~iuled Tribes. 

Reply of Govel'Mnent 

Government have not found it possible to create additional posts 
for sflttin~: up of a cell for the effective implementation of reserva-
tion .)rdm's in favour of SqST in the Ministry of Information and 
Broa,icasting. The matter is however being examined with a view 
to setting up ruch a cell in the Ministry' by redeployment of exist-
ing staff. Meanwhile, the Films Division have already created a 
Spe.::bJ Cell for the pUI'J'ose by internal adjUliltment of existing staff. 

[Min1Atry of Information & Broadcasting O.M. No. A.140191321 
78-Admn. I dated 27-8-78]. 

Comments of the Committee 

Please see Chapter I, para 1.2. 
Recommendation (S. No.4, Para No. 13) 

. Th c Committee are unhappy to note that quite a large number 
of PO! ~~ have been kept outs:de the purview of the reservation Ol"-

ders j 11\ favour of Scheduled Castes and Scheduled Tribes by the 
Films Div:sion. The Committee do not feel convinced by the rea-
sons put forth by the Films Division for exempting these posts from 

15 
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the purview of the reservation orders. The Committee would like 
the Films Division to review the whole policy ofl making reserva-
tion Ol~ders applicable in toto to all the posts in consultation with 
the Ministry of Information and Broadcasting and Department of 
Personnel and Administrative Reforms. ~n this oonnection, the 
Committee would like to draw the attention of the Films Division 
to the fHllowing recommendation contained in para. 1.56 of their 
41st Report (Fifth Lok Sabha) on the reservations for Scheduled 
Castes and Scheduled Tribes in services: 

"1 he Committee are in principle opposed to any category of 
posts being exempted from the purview of reservations. 
The Committee, therefore, recommend that all exemp-
tions from the rule of reservations for Scheduled Castes 
and Scheduled Tribes should be done away with." 

Reply of Government 

The reservation orde~ are not at present being applied only in 
the case of staff a,rtists in the Films Divis:on. The matter has been 
considered and it has been decided to apply the: reservation orders 
to the stuff artists on contract fee basis in the Films D:vision in the 
categorie11 of Title Artists and Commentary 'Speakers. Regarding 
staff artists in the category of Musicians/Instrumentalists, the deci-
sion in tlll~ case of AU India Radio and Films Division staff' artists 
will be made on a uniform basis. 

Regarding artists required on an ad-hoo basis for shooting of 
films at Bombay or at outside locations, efforts will be made by the 
Films Division to tap the talents available among the Scheduled 
Castes and Scheduled Tribes. 

[Ministry of Information & Broadcasting O.M. No. A-14019/32/78-
Admn. I. dated 8.9.78] 

Comments of the Committee 

Please see Chapter I, para 1.3 

Recommendation (S. No. 8, Para No. 29) 
.', 

The Committee desire that copies of all advertisements issued 
by. the Films Division should invariably be sent to the lopaJl Sche-
duled Caste/Scheduled Tribe M.L.As. and M.Ps. as well as to the 
Members (If the Committee on the Welfare of Scheduled Castes and 
Scheduk'Cl Tribes so that they may also sponsor suitable Scheduled 
Caste and Scheduled Tribe candidates for employment in the Films 
Division. 
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Reply of Government 

Copies of advertisements in respect of reserved vacancies in 
Groups C and D posts in the Films Divdsion issued by the Cent'l'al 
Employment Exchange as well as Films Division will be sent to such 
of the local M.Ps. and M.L.As. as may ask for these or desire to 
have them. Copies of such advertisements wilH also be sent to the 
Secretariat of the Parliamentary Committee on the Welfare of Sche-
duled Castes and Scheduled Tri'bes and to the Lok Sabha/Rajya 
Sabha Secretariats so that the reserved vacarfcies can be brought to 
the notice of suitable Scheduled Caste/Scheduled Tl'ibe candidates 
to enable them to apply for the posts through appropriate channels. 

[Ministry of Information & Broadcasting O.M. No. A.14019/32/78-
Admn. I dated 8-9-'781 

Comments of the Committee 

Please see Chapter I, para 1.4 

Reeommendation (S. Ne. 11, Para No. 32) 

The Committee feel that the'l'e should be no difficulty in getting 
suitable Scheduled Caste and Scheduled Tr:ibe candidates for rec-
ruitment in the rosts of Staff Artists either on contractual. basis or 
on an ad-hoc basiS. The Committee would like the Films Division to 
launch a v;gorous drive to tap the talent available among the Sche-
duLed Castes and Scheduled Tribes for employment as Staff. Artists 
etc. 

Reply of Government 

The reservation orders are not at present being applied only in 
the case of staff artists in the Films Division. The matter has been 
eonsldered and dt has been decided to apply the reservation orders 
to the staff artists on contract fee basis in the Films Division In the 
categories of Title Artists and Commentary Speakers. Rega'l'ding 
staff artists in the category of Musicians/Instrumentalists, the deci-
sion in the case of All India Radio and Films Division stafll artists 
will be made on a un,ifonn basis. 

Regarding art:sts required on an ad-hoc basis for shooting of 
films at Bombay or at outside l~cations, efforts will be made by the 
Films Division to tap the talents available among the Scheduled 
Castes and Scheduled Tribes. 

[Ministry of Information & Broadcasting O.M. No. A14019/32/78-
Admn. r dated 8-9-78T 
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CoDlJlMlDta .. of tin CoIIURittee 
Please see Chapter I, para 1.3 

Recommendation (S. NQ. 12. Para No. 36) 
The Committee stress the desirab:lity of including a Scheduled 

CastelTribe OfficeT in the various Departmental Recruitment/Pro-
motion Commdttees constituted by the Films Div;sion so as to instil 
confidence in the Scheduled Caste and Scheduled Tribe employees. 
Incase a Scheduled Caste/Tribe Officer of the required status is not 
available in the Films. Division for the purpose, a Scheduled Caste/ 
Tribe Officer from another Department of the Cent'l'al/State Gov-
ernment should invariably be associated with such Departmental 
Recruitment/Promotion Committees. 

Reply of Gevermnent 
Instructions about the association of officers belonging to Sche-

duled Castes and 'Scheduled. Tr:bes in the Depa,.tmental Promotion 
Committees and Selection Boards already exist in the Office Memo-
randa of the Department of Personnel No. 27 (4) (iii) /70-Est. (SCT) 
dated 2.9.1970, 16/1~.Est.(SCT) dated 8.4.1974 and No. lfi/l174-
Est. (SCT) dated 23.5.1975. While foHowing these instructions, the 
observations of the Comm:ttee will .also be kept in view. 

[Wnistry of Infocmation & Broadcasting O.M. No. A.14619/32/78-
Admn. I dated ?7-3-.l9781 

Commenil of the Committee 
Please see Chapter I, para 1.5 

Recommendation (SI. No. 16, Ppra No. 54) 
The Committee are firmly of the view that vacancies reserved 

for Scheduled Castes and Scheduled Tribes, in no case, should be 
dereserved. The C:>nl1niitee desire that before steps for dereserva-
tion: are taken, it should be ensured whether suitable Scheduled 
Caste candidates are available for appointment against the vacan-
cies reserved for Scheduled Tribes and vice versa. 

Reply of GovenuDent 
Dereservation only means that during tlote particular year, the 

appointing authorities can fill up the reserved vacancies by gene-
ral community candidates. After such dereservation, t!re reserva-
tions d') not lapse, as they are generally carried forward for ad-
justment, to subsequent three recruitment years, and efforts have 
b be continued to recruit S,;!heduled Caste/Scheduled Tribe candi-
dates against the carried forward reservations. It is only when 
Scheduled CastejScheduled Tribe candidates are not available at 
aU during the initial year as· weU as in the subsequent three years 
of -carry forward also, that the still unfilled reservations lapse. 
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2. Since sufficient number of Scheduled Caste 1 Scheduled Tribes 
candidates may not always be available for certain posts filled by 
direct recruitment, particularly those requiring technical, special or 
professional skill, qualifications etc., and since sufficient number of 
eligible candidates belonging to these communities may not always 
be available also in the feeder grades for promotion, it will not be 
practicable to stop "dereservation" totally as, in the interest of 
work, the vacancies will have to be filled up, if necessary, after 
dereserving them. Instructions, however, already exist that before 
taking up a case for dereservation, MinistrieslDepartments should 
ensure that all the steps prescribed to secure Scheduled Castel 
Scheduled Tribe candidates against reserved vacancies have in· 
variably been taken and fully followed by the appointing authori· 
ties concerned and that the cla;ms of eligible candidates belongin~ to 
these communities have been duly considered and that dereserva-
tion is proposed only when such a course becomes inevitable due 
to non-availability of suitable Scheduled Castel Scheduled Tribe 
candidates (vide Department of Personnel and Administrative 
Reforms Office Memorandum No. 1612174-Estt. (SCT) dated 8-5-
1974]. In order to have a further check on cases of dereservation, 
instructions have been issued in Department of Personnel and Ad-
ministI'ative Reforms Office Memorandum No. 161271741-Estt. (SCT) 

. dated 12-11-1975 that before a proposal for dereservation is sent to 
the Department of Personnel and Administrative Reforms, a note 
should be recorded to th~ effect that the proposal is being made 
with the full knowledge and concurrence of the Liaison Officer 
concerned. 

3. Recommendation No. 18 on the same subject contained 1n 
the 41st Report of the Parliamentary Committee has also been 
brought to the notice of the MinistrleslDepartments by the De-
partment of Personnel and Administrative Reforms vide Office 
Memorandum No. 36022118176-Estt. (SC"T) dated 25-9-1976 wherein 
attention of the MinistrieslDepartments has been drawn to the 
existing orders on the subject and it has been enjoined upon them 

. that -they should ensu'l'e that dereservation is proposed only when 
such a course becomes inevitable due to non-availability of Sche-
duled CastelScheduled Tribe candidates after taking all the pres-
cribed steps and after applying relaxed standards in their favour. 

4. As regards the suggestion of the Committee about exchange 
of vacancies reserved for Scheduled Tribes in favour of Scheduled 
Castes and 'Vice versa, the existing orders allowing exchange of 
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reserved vacancies only in the third yeu, i.e. last ye8ll' of carry for-
ward when otherwise the reservati'On is to lapse, were issued. after 
detailed consideration of all aspects of the matter. The main con-
sideration with which an exchange has been allowed only in the 
lut year of carry forward and not in earlier years, is that Sche-
duled Castes and Scheduled Tribes have been viewed as distinct 
groups for the purpJse of reservation and if reservations are al-
lowed to be exchanged between Scheduled Castes and Scheduled 
Tribes every year, it would indirectly mean a combined or overall 
quota of reservation for Scheduled Caste and Scheduled. Tribe 
together. Such an arrangement may also give rise to the comp-
laints that the vacancies reserved for one community are being 
made over to the other at the cost of the former. The High Power 
Committee to review the representati'on of Scheduled Castes and 
Scheduled Tribes in services had also occasion to consider this 
matter at its meeting held on 12-11-1976, when it felt that the 
existing orders allowing exchange of reserved vacancies for Sche-
duled Castes in favour of Scheduled Tribes and vice ver84 only in 
the third year, i.e., Last year of carry forward, when the reserva-
tions will otherwise lapse, safeguard the legitimate interests of 
both the groups, viz., the Scheduled Castes and Scheduled Tribes 
and that an exchange of the reservations earlier than in the final 
year of carry forward would affect adversely the weaker of the 
two groups viz., generally the Scheduled Tribes 

[Ministry of Information and Broadcasting O.M. No. A. 14019/ 
32-78-Admn. I dated 8-9-1978] 

Comments of the Committee 

Please see Chapter I, para 1.6. 

NEW DELHI; 
February 5, 1979 .. 

Magha 16, 1900 (Saka). 

RAM DHAN. 
ChAinnan, 

Committee on the Welfare 
of Scheduled Cutes and 

Scheduled Tribes. 



Stafl'p,nition of Filma Diviaion UOD 1-7-lg18a11owmlSc:hecluled Cute. ad Scbtdulal 
Tl'ibe. _. tb~. 

--.:.-.- --------------~--------~--------------------~--~ 
Group 

Group A . 

G.o.up B . 

Group C . 

GroupD. . . 
(excludiD,s.w-a.) 

Group D Safaiw&1a 
oDly 

To~l 

No.oC 
employee. 

. ' 
110 

.55+ 

11.59 

:ail 

958 

'9 

No. oC No. of Percentaae or 1lcmarb 
Scheduled Scheduled SCheduled Scheduled 
Cute Tl'ibea Cute. Tribe. 

employt:el em~ 

8 . ... 4.88 

7 0 6.96 

7.5 10 19.50 I.Bo 

67 II 86·40 4·9.5 

150 119 1.5.66 1·40 

lSi gil. SO ~ 
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APPENDIX D 

(Viti. Introduction) 

AulYJi. of the Action Taken by the Government on th~ recommendations containe':! in 
the-~neteOllU1ll.oport (Sixth Lok Sabha). of the Committee on the Welfare of Schedukd 
Castes and Scheduled Tribes. 

1. Total number' ofreeomm~ndatioDs 

·11: R~eornmendationslObservations that bave been aeeepted by Government 
(VitI. Recommendations at S. Nos. II (Para 7).3 (Para 9). 5 (Para 16),6 

(Para 17k7 (Para 28)"9 (Para 30),10 (Para 31),13 (Para 44), 14 (Para 
48),15 (Para 50) and 18 (Para 59)' 

Number 

Percentage to total 

III. Rncommendations/Observations in respect of which replies of Go-vernment. 
have not been accepted by the Committee and which require rdlrrali, Ii 

- (VidIr Recommendations at S; Nos. T (I'll,.. 6).4 (Para 13),8 (Para 29), 
II (Para 32),12 (Para 36) and 16 (Para 54). , , . . 

'. 

Perce"ta~_to toW 
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